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(C) StepI are under way to diversify 

further the production at the Gauhati 

RefInery . 

< d I Doee notarise. 

IIIdd_ce of Corporate Tasallon 

~827. SHRI R. K. SINHA: 

SHRI SHIVA CHANDRA 
JHA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the preeent eorporate tax rate in 

India vis-a-vis that of u.s A., U.K., France 

and Japan; 

(b) whether it is a fact that the inci­

dence or corporate taxation is the highest 

in India as claimed in a paper prepared by 

the FRration of Indian Chambers of 

Commerce and Industry: 

(cI the reasons for such high rate of 

tlWltion : and 

(dl whether devices are heinll evolved to 

lower the rate of taxation 7 

THI! ,DBPUJ'Y PRIME MINISTER 

AND MINISTER OF FINANCE (SHRI 

MORARJI DESAI): <al The current rates 

of tal. in India on the business income of 

domestic companies, and the correspondinll 

rates of ",x in U. S. A., U. K., France and 

Japan, as could be lathered from the ma­

terial available with the Government, are 
lOt forth in the statement laid on the table 

of tbe House. (Plac"" in Library S~e No. 

LT-2606/68]. 

(b) No, Sir. 

(C) and (d) The rates of tax 0\1 'the 

incomes of corporate and non-corporate tal. 

payers Ire reviewed every year in the lillht 

of the economic nOlds and the budptory 

requirements of the country and lbe 
aMual laxation proposals of the Govern­

ment are formulated on the basis of sucb 
review. 

Ourten GIl Chltn Gapta Road, New DeIhl 

3829. SHRI P. ANTONY REDDY: 

Will Ihe Minister of WORKS, HOUSING 

AND SUPPLY be pleased 10 sllte : 

(al wbetber. it is a fact that .U the 

houses in X. Y. Z. (fI1"Ound floor, 1st floor 

and 2nd floor respectivelY) of Chin 

Gupta Road are classified as Type III and 
standard rent is charsed ; 

(b) whether it is also • fact that the 

facilities available in each of these blocks 
are not equal; 

(C) if so. whether this aspeet has been 
kept in view while classifying all the bouses 

as Type Iff and fixinll standard rent: and 

(c) wbether any facilities have been 

provided to I he first and second floor occu­
pants for keepiog tbeir conveyances ? 

T~E DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 

AND SUPPLY (SHRI IQBAL SINGH): 

(a) Yes. Sir. The reni is beinll charsed 

on the basis of pooled 'standard rent under 

F. R. 4S-A or 10% of the emoluments, 
whichever is less. 

(b, There is a little difference in the 

facilities available in the flats on lIfound 
floor, first floor and 2nd lIoor. 

(c) While reels.sif) inB lhese flats as type 
III the Government kept in view standard 

of amenities available in these flats and 
other alike facton;. 

(d) No, Sir. 
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